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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI

+  CONT.CAS(C) 951/2022 

CHITRANGAD RAO  .....Petitioner 

Through: Mr. Rajiv Dewan, Mr. Raunak Gupta, 
Hema Tuli, Advs. 

versus 

BANK OF INDIA  .....Respondent 
Through: Mr.Rajat Arora, Mr. Niraj Kumar, 

Mr. Sourabh Mahla, Mr. Om Prakash, 
Advs. 

24 
+  W.P.(C) 15365/2004 CM APPL. 11172/2004 CM APPL. 8308/2016 

BANK OF INDIA  .....Petitioner 

Through: Mr.Rajat Arora, Mr. Niraj Kumar, 
Mr. Sourabh Mahla, Mr. Om Prakash, 
Advs. 

versus 

CHITRANGAD RAO  .....Respondent 
Through: Mr. Rajiv Dewan, Mr. Raunak Gupta,  

Hema Tuli, Advs. 
CORAM:
HON'BLE MR. JUSTICE ANISH DAYAL

O R D E R
%  16.04.2025

1. Counsel for respondent states that the reply has been filed back in 

December 2022.  

2. In paragraph 10 of the said reply, they have stated that payments of 

Rs.10,07,713.55/- have been made to petitioner till July 2022. The petitioner 
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admittedly superannuated in July 2022. 

3. Counsel for petitioner, however, states that the Judgment dated 18th

October 2005 had directed the respondent to make payment of wages at the 

higher of the two rates, between the last drawn and the minimum wages, as 

notified by the Authorities from time to time, w.e.f. 8th June 2004. 

4. As per petitioner, the amounts due are tabulated as under: 
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5. Counsel for Bank of India contends that any payment under Section 

17B of the Industrial Disputes Act, 1947 (‘ID Act’), will be subject to a 

recovery proceeding under Section 33C(1) of the ID Act, relying on a 

decision dated 1st April 2011 passed by a Coordinate Bench of this Court in 

Vimal Kumar v. Ramesh Negi & Anr., CONT.CAS.(C) 173/2011.

6.  Counsel for petitioner contends that their case is distinguishable 

considering that a specific order was passed by the Court in this matter and 

it is not a mere execution of an award under Section 17B of the ID Act.

7. Counsel for respondent seeks some time to take further instructions in 

the matter and examine it further. They shall place on record the minimum 

wages as notified by the Authorities, from time to time, for the period the 

wages are to be paid to petitioner and place them on record in a tabulation.

8. List on 1st September 2025.

9. Order be uploaded on the website of this Court.

ANISH DAYAL, J

APRIL 16, 2025/ak/kp
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